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 (i)  The  Delimitation  of  Council
 Constituencies  (Bombay)
 Amendment  Order,  1975,
 published  in  Notification  No.
 G.S.R.  589(E)  in  Gazette  of
 India  dated  the  2%th  Decem-
 ber,  1975,  [Placed  in  Library.
 See  No.  LT-2057/76}.

 Tarrrr  COMMISSION  REPORT  ON  PRICE
 arructure  or  BON  (Beta  Oxy  Napu-
 morc)  ‘aciD,  974  and  GovERNMENT

 RESOLUTION  THEREON

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  I  beg
 to  lay  on  the  Table—-

 qa)  A  copy  each  of  the  following
 papers  (Hind:  and  Enghsh  versions)
 under  sub-section  (2)  of  section  36
 of  the  Tariff  Commission  Act,  95l:—

 Gi)  Report  (1974)  of  the  Tariff
 Commission  on  the  Price
 Structure  of  BON  (BETA
 OXY  NAPHTHOIC  Acid

 Qi)  Government  Resolution
 No.  90/4/75-PC.]  dated
 the  l4th  January,  976  Noti-
 fying  Government’,  decisions
 on  the  above  Report.

 ६2)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons
 as  to  why  the  documents
 mentioned  above  could  not  be
 Jaid  on  the  Table  within  the
 period  prescribed  in  sub-sec-
 tion  (2)  of  section  6  of  the
 said  Act.  [Placed  in  Library
 See  No.  LT-058/76}.

 RUiLts  UNDER  MRTP  Act,  969  NoOTIFI-
 CATIONS  UNDER  COMPANIEs  Act,  956

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on
 the  Table—

 a  A  copy  of  the  Monopolies  and
 Restrictive  Trade  Practices

 ;
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 Commission  (Recrulftayent,
 and  Conditions  of  Service  of
 Director  of  investigation)
 Rules,  975  (Hindi  and  Eng-
 lish  versions)  published  in
 Notification  No.  G.S.R.  2785  in
 Gazette  of  India  dated  the
 8th  December,  1975,  under
 sub-section  (3)  of  section  67
 of  the  Monopolies  and  Res-
 trictive  Trade  Practices  Act,
 1969,  {Placed  in  Library.  See
 No.  LT-0i59/76].

 (2)  A  copy  of  Draft  Notification
 No.  5/30/75-IGC  (Hindi  and
 English  versions)  issueq  un-
 der  sub-section  reo)  of  section
 620  of  the  Companies  Act,
 956  regarding  applicability
 of  sections  198,  259,  288,  269,
 $09,  ‘310,  sil,  387  and  388  of
 the  Companies  Act,  956  to
 Government  Companies  un-
 der  sub-section  (2)  of  section
 620  of  the  said  Act.  {Placed
 in  Library.  See  No.  LT-
 10160/76].

 (3)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (3)  of  section  642  of  the
 Companies  Act,  956:—

 (i)  The  Companies  (Central
 Government’s)  General
 Rules  ang  Forms  (Amend-
 ment)  Rules,  1975,  (Hindi
 version)  published  in  Noti-
 fication  No.  G.S.R.  936  in
 Gazette  of  India  dated  the
 2nq  August,  1975.

 (ii)  The  Companies  (Central
 Government's)  General
 Rules  and  Forms  (Second
 Amendment)  Rules,  975
 (Hindi  version)  published
 in  Notification  No  GSR.
 2581  in  Gazette  of  India
 dateq  the  i8th  October,
 1975.

 (iii)  The  Companies  (Transfer
 of  Profit,  to  Reserves)
 Rules,  1075,  (Hindi  version)


